FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

RICHI RICH AGRO FOODS PRIVATE LIMITED

S. No. PARTICULARS DETAILS
l. Name of corporate debtor RICHI RICH AGRO FOODS
PRIVATE LIMITED
2. Date of incorporation of corporate debtor | 25/05/2009
3. | Authority under which corporate debtor | ROC Haryana
is in corporate/ registered
4. Corporate Identity No./Limited Liability | U15494HR2009PTC039133
Identification No. of corporate debtor
5. Address of the registered office and | Regd. Office:
principal office (if any) of corporate Village Tolanwani, Tehsil Barara Distt.
debtor Ambala, Barara, Haryana, India, 133205
6. Date of closure of Insolvency Resolution | 19" February, 2026
Process
7. Liquidation commencement date of | 19" February, 2026 (By order of the
corporate debtor Hon’ble NCLT, Chandigarh Bench in IA
(IBO)(Liq)/10(CH)2024 in  CP(IB)
No.153/Chd/Hry/2020.
8. Name and registration number of the | Mr. Deepak Thukral
insolvency professional acting as | IBBI/IPA-002/IPN00182/2017-18/10453
liquidator
9. | Address and e-mail of the liquidator, as | Address: H.N0.237/1, 44 A, Chandigarh -
registered with the Board 160047
E-mail id: deepakthukrall(@gmail.com
10. | Address and e-mail to be used for | Mr. Deepak Thukral
correspondence with the liquidator S.C.O. No 818, Ist Floor, Above Yes
Bank N.A.C Manimajra, Sector 13,
Chandigarh-160101
E-mail: liquidator.richirich@gmail.com
11. | Last date for submission of claims 21% March, 2026

Notice is hereby given that the Hon’ble National Company Law Tribunal (Chandigarh Bench) has



mailto:liquidator.richirich@gmail.com

ordered the commencement of liquidation of M/s. RICHI RICH AGRO FOODS PRIVATE
LIMITED on 19.02.2026.

The stakeholders of RICHI RICH AGRO FOODS PRIVATE LIMITED are hereby called upon
to submit their claims with proof on or before 21.03.2026 to the liquidator at the address mentioned
against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process
under the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Submission of false or misleading proof of claims shall attract penalties.

Mr. Deepak Thukral

(Reg.No. IBBI/TPA-002/TP-N00182//2017-2018/10453)
AFA Valid till 31-Dec-2026

Liquidator in the matter of

M/s Richi Rich Agro Foods Private Limited

E-Mail- liquidator.richirich@gmail.com
Contact No. +91-77194-02001

Date: 21.02.2026
Place: Chandigarh
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PUBLIC ANNOUNCEMENT

12 of the Insolvency and Bankrupicy Board of India (Uquidation Process)

Reguiatisns, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

RICHI RICH AGRO FOODS PRIVATE LIMITED
15. Ne. PARTICULARS DETAILS

Name of Corporate Debtor RICHI RICH AGRD FOOBS PRIVATE LIMITED|
Date of incorporation of Corporate Debtor | 25/052009
Authority under which corporate debtor is |ROC Haryana :
e ey 0. I Limiled Labilty | u15494HR2009PTC039133

Address of the Rogistered Office and Regd. Office: Village Tolarwani, Tehsi

Principal Office (if Any) of Corporate Debtor | Barara Disnt. Ambala, Barara,
Haryana, India, 133205 -

Data of Closure of insoivency Resoiution Process | 19th February, 2028

o ] wn|-

7. |Liquidasion Commencament Date of 19%h Felwuary, 2026 (By order of the
Corporate Debtor bie NCLT, Chandigarh Bench in A
BC)Ligf10(CH)2024 in CP(IB) No.
= 53/ ChdHry 2020
8. |Name and reg'stration number of the Mr.

Despak Thukral
insolvency professional acting as Squidator [IBBLPA-002APNO0 182/20 17-18/10453
9. |Address and e-mail of the of the liquidator, | Address: H. No, 237/1, 44 A,

as registerad with the board Chandigsrh - 160047
E-mail id: deepakthuioral 1 @gmail com
10. |Address and e-mail fo be used for Mr. Deepak Thukral
correspandence with the liquidator S.C.0. No. 818, 1st Fioor, Aboye
Yes Bank N.A.C Mamnimajra,
Sector 13, Chandigarh-160101
E-mail: liguidaton.richinch@gmak com
11, jLast Date for Submission of Claims - 21st March, 2026

Notice is hereby given that the Hon'ble Nationai Company Law Tribunal (Chand
Bench) has ordered the commencement of iquidation of Més. RICHI RICH AGRO i
PRIVATE LIMITED on 19.02.2026.
The stakeholders of RICHI RICH AGRO FOODS PRIVATE LIMITED are hereby called
upon 1o submit their claims with proof on or before 21.03.2026 10 the Fquidalor af the
address mentionad against tem No, 10,
The financsal creditors shall submit their ciaims with proof by slectronic means only. All
other credilors may submit the claims with the proof in person. by post or by electronic
means.
In case a stakeholder does not submit its claims during the liquidation process, the
claims submitted by such a stakeholder during the corporate insolvency resolution
process under the Insolvency and Bankruptcy Board of India (Insolvency
MBCTPM Regulations, 2016, shall be deemed to
submitted under saction . . . IR -'L
Submission of falee ar misleading proo! o ciaims shall attract penaftics. Sdi-

Mr. Deepak Thukral

(Reg.No. IBBUIPA-DO/IP-NOO182//2017-2018/10453)

AFA \Vaid fill 31-Dec-2026

\ Liquidator in the matter of

M/s Richi Rich Agro Foods Private Linvted

Dats: 21.02.2028 : E-Mail:- §q riansja@gmail.com
Ptace: Chandigarh Contact No, +91-77194-02001
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